
CENTRAL ADMINISTRATIVE TRIBUNAL 
MUMBAI BENCH 

CP NO.100/2002 in 
OA No.573/2001 
	

29th Nov. 2002 

Shri d.swäiia, learned counsel for. petitioner. 	Shri 

S.C.Dhawan, learned counsel for respondents. 

1. 	Learned 	counsel for 	petitioner 	subir its 	that 	the 

respondents have done nothing by way of implementing the 

Tribunal's order dated 31/5/2002 in OA No.573/2001. Hence this 

op. 

.3. 	Noting abov.fats and submissions made by learned 

counsel for petitioner, issue notice to alleged contemners, 

Respondent nos.2 and 3 as to why action should not be taken 

against thim for disobedience of Tribunal's order under the 

provisions of Contempt of Courts Act, 1971 ready with Section 17 - 

of the Administrative Tribunals Act, 1985 returnable in three 

weeks. 	Presonal appearance for the present exempted. 
p 

4. 	List the CP-100/2002 for orders on 3/1/200.3. 

(SMT. SHANTA SHASTRY) 	 (SMT - LAKSHMI SWAMINATHAN) 
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